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Cb'I Tr\AJ- 1.-. i..1vtl,'Jl 5frlAf.L VE frlIBUl'-JA.i.., ALL ..... t lABAiJ Bd'JCH 

ALLAHABAQ 

A).lahaba:i : oata:i thi s ioth da,r Of August, 2JQO 

uriginal Ap!-'licatioo No.797 of 1999 

Qi.strict; Kanpqr 

Hoo• bl e 1\i\r. SKl Naqvi, J .fol&. 

Hun• bl e N1r . 1VH-' sin Qh, A.M. 

l. 

2. 

3. 

ur. s.K. Srivastava 
S/O Sri K.u.l.srivastava, 
'rl./O 111/104, Ashoknagar, Kanp ur, 
Presently posted as Asst. Medi cal uffi cer, 
urctnance rios pital, ~ctn ance Factory, Kan ~.ur • 

Jr. San t o sh Kumar 
S/ o Late !:>idhna th AW as thi 
rl./ o 117 / iYi/ 18 2 Kakade o Kan pur, 
Presently working as Asst. A1ec.i J.cal ufficer, 
urctnance 1-iosi:J.tal, urctn dnce Factorym Kan pur, 

ur. Surenctra Kunar 
S/ o Late Baghubir s in gh 
'rl./O 117/N/35, A-lhe N1a:-ket, Kak~~eo, . 
Kan pur, .Presently working as As~stant N\ectical 
uffJ. cer, urctn ance Ho5 pi. tal, urdn an ce Favtory, 
Kanp ur. 

4. Jr. Vi renc;i r a sr~ vas ta ya, . 
sen Of !:>rJ. Sadri Narain Srivastava, 
H./O 8/113, Arya 1~agar, Kant--ur, 
Presently posted as Assistant Medi cal Ufficer, 
vrctnance he> spi tal, urctnance Fae tory, 
Kan µur. 

5. DI'. L akshni Shanker Tri pa thi 
S/ o Late d .0. Tri t-Ja thi, 
rl./ o 48 6..., J awharnagar, Sa ti Tal ab, Unna o, 
.r-Osteu as Asst. Medical Vfficer, 
Small Arms Factory, Kan f.J ur. 

( Sri Sudhir Agrawal/Sri SK l\ti.shra, Advocates) 

2. 

3. 

4. 

• • • • Applicants 

versus 

Uni. on of lncti a through the secretary 
Ministry Of uefence ( PL'oducti on), l'-Jew uelhi. 

fhe urunance Factories soard 
10-A, Shaheed Khudiram aose Marg, 
~alcutta thro ugh is Chairman. 

The General Manager, Ordnance Factory, 
Kan pur. 

fhe ~n er al J\llan ager, 9nul l Arms Factory, 
Kanp ur. 

( Sri Amit s thalekar, Advocate) 

Av • • • ••• rl. espmuen ts 

.. 

-



-

-

• • 2 •• • • • • 

.Q B. Q. g !! ( Ora l ~ 

By Hon 'ble Mr·.S .K ,I. Naavi. Jud .~Aember 

Initially the applicants were appointed 

as Short Tenn Medical Officer in the respondents 

establishment and under orders of the Court, their 

services were to be regularised from the date of 

their initial appointment. In compliance of Court 

order, the respondents have regularised the services 

of the applicant from initial date of appointment 

till 25.4.1993 as Short Term Medical Officer and 

thereafter as Assistant Medical Officer w ,at,fr. 

26,4.1993. The applicants are not satisfied with 

this mention in their service record on the ground 

that since there is n~ sanctioned post ej Short 

Term Medical Officer, therefore, their regularisa­

tion to this post may cause 'llt'i'll(:>roblem to them when 

length of their service is taken into consideration, 

Now they have come ug before the Tribunal for dir­

ection to the respondents to regularise their ser-
/Juj.~ IA~ f· 

vices as SAert ~i'nr Medical Officer right from the 
• 

date of their initial appointment as well as to 

prepare their seniority list placing them therein 

in accordance with their length of service•. 

21, The respondents have contested the case 

and filed counter-reply with the mention that the 

services of the applicant have been regularised 

to the post they htf.l.d during the relevant period • 

It has also been pleaded that simple mention in 

the service record will not affect their service 

conditions. 
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3·. Heard, the learned counsel for the parties 

and perused the record~ 

4. We find force in the contention of the 

applicant that they cannot be regularised to a 

post which is not a sanctioned post and, therefore, 

the entry in their service record regarding their 

regularisation to the post of Short Term Medical 

Officer, may cause problem in future and it may 

be deemed as regularisation on two different cadres, 

first as Short Tenn Medical Officer and thereatt•r 

as Assistant Medical Officer. 

5. Far the above, we direct the respondent s 

to make necessary correction in the service record 

of the applicant and ment ion their regularisation 

as Assistant Medical Officer right from the date 

of their respective initia 1 appointment. The 

respondents are further directed to initiate 

process for preparing the seniority list of the 

applicant within 3 months from the date of comm­

unication of this order and allow consequential 

bene·fi ts as per their position in the seniority 

listr. The 0.A. is decided accordinglyf. No order 

as to costs1
• • 

V-~ 
Member (A~ Member (J) 
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